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in pursuance of the provisions of the clause (3) of Article 348 of the Consiilton, the Governor
is pleased to order the publication of the following English transiation of notification MMHE.
dated September |, 2005
No. 653/59-1-05
Seprember 1, 2005 . b
In exercise of the powers under section 37 read with sub-section (2) of section 10 of the
Uttar Pradesh Khadi and Village Industrics Board-Ast; 1960 (U. P, Act no. 10 of 1960) and with
Ihw%mﬁmﬁﬂﬂﬁﬂﬂmﬂtmmmﬂﬂﬂ#iﬂmum
herohrmllmlhulnllbwuumphuumm.rkwhmmmmmﬁtﬂunr
services of persons appointed to the subopdinate services of the Board >
THE UTTAR PRADESH KHAD! AND VILLAGE EN[_II..-'STI!ES HDJ\RD
SUBORDINATE SERVICE REGULATIONS, 2005
PART |-General

1. Short title and commencement.—{ [} These regulations may be called the Uttar Pradesh

Khadi and Village Industries Board Subordinate Service Regulations, 2005,

() They shall come into force al once.
2.!“!"!%—7&L!I#Hﬂﬁhiﬂhd!ﬂd?illmimm
Submﬁnﬂ&wmmmlw
1. Definition.—{ !} In these regulations. unless there is anything repugnant in the subject or
context - ‘
(e} "Act” means the Uttar Pradesh Khadi and Village Industries Board Act. 1960,



ih “mmuguﬂuﬁy‘mnmcﬁiﬂwm ;
(¢} “citizen of India™ meuns person who i or is deemed to be arcitizen of India under
Part 11 of the Eonstitution; '

behalf;

tﬂ“ﬁﬂmtm“muﬂmimﬁuvmﬁnﬂ.'fﬂ'm Pradesh;

Q}anhmh"mnwwywwmnﬁ
regulations or the regulations in fiorce prior 10 the commencement of these regulations to
a post in the cadre of the service:

(h) “service™ means the Utiar Pradesh Khadi and Village Industrics Board Subordinate
Service,

(i) “substantive appountment” means an Ippuimmﬂﬂnﬂbbim_-ﬂdhf appointment
on a post in the cadre of the service. made after selection in accordance with the
regulations;

(/) “year of recruitment”™ means a period of twelve imonths commencing from the first
day of July of a calenddr year,

- i

{2) Words and expressions defined in the Act bui not defined in these regulations shall have

the meanings assigned to them in the Act.
5 -

» _ ParT N—=Cudre

4. Cadre of service.—{ /) The strength of the service and of cach mdﬁdﬁ_ﬁuﬁn
¢hall be such as may be determined by the Board with the previous approval of the Govemnment
from time 10 time, ) !

(2) The strength of service and of cach mrrul'pmﬁudnﬂ -ﬂﬂﬁw
MMmmmwmlllhuﬁmhw"ﬁ’ﬁm#:ﬁ_ R

(i) The appainting authority may leave unfilled ar the Board may hold m abeyance any
vacant post, without thereby entitling any person to cempensation; .

(i) The Board with mwmwﬂuwmm additional
permanent or temporary posis as il may consider proper.

PART Il—Reocruitment
&, Source of recruitment— Recruiment to the varisuseategorics of posts in e service
shall be made ﬁnmiho-mnmiﬁnd:gﬂmuﬂuﬂdMupmlanm]nr
- Appendix “B".

. & Reservation.—Reservation for candidates belonging 1o the Scheduled Castes. Scheduled
Tribes and other categorics shall be i ecordance with the-irders ol Government in force w the
time of recruitment.

PaRT IV—Qudification

- = Nattonality—A candidate for direct recruilment 10 4 post in the service must be ¢

(¢ o citizen of Imlis or
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() & Tibetan refugee who came over to India before the Ist January, 1962 with the
intention of permanently setiling in India, or

a}mdmmmmwrmpmmmmem
of the East African Countries of Kenya, Uganda and United Republic of Tanzania
{formerly Tanganayika and Zanzibar) with the intention of permanently settling in India :
 Provided that a candidate belonging to category (b) or (c) must be a person in whose favour
a certificate of eligibility has been issued by the Government
- 'hﬂﬁmwm-ﬂmmﬁghm{h}ﬂl'ﬁuhmﬂmnﬁnn
mmmdaﬁﬁhiliumwﬂwmﬁuynwmmﬁmuﬂﬁmmlwm
Unar Pradesh:

Provided also, that if a candidate belongs to category (¢) no centificate of eligibility will be
issued far a peroid of mere than one year and the retention of such a candidate in service heyond
u-_e-mmfmwm subjeet to his acquiring Indiadi citizenship.

| Note—A candidate in whose case a centificate of eligibility is necessary but the same has
uﬂhrbenhudmmfmimybcmmdmmmnnmmwmwvimxﬂhmﬂw
bnwium}!rwdmndmhmmmmmrmhmguwwhmw:mdm
his favour.

8. Academic qualification.—A candidate for direct recruitment io & post in the service
must posses the qualifications as specified against the relevant posts in column-4 of Appendix “B”.

4. Preferential qualifications.— A candidate who has-

(i) served in the Territonal Army for 2 minimum period of two years, or
(i) obtained a “B" cemificate of National Cadet Corps shall, other things being
equal. be given preference in the matier of direct recruitment.

10. Age.—A candidate for direct recruilment to the various categories of posts in the service
must have attained the minimum age of eightcen years and must nol have attained the age of more
than thirty five years on 151 day of Jaly of the Calendar year in which vacancies are advertised:

Provided that the upper dwelimit in the case of candidates belonging 1o the Scheduled
Castes, Scheduled Tribes and suckother calegories as may be notified by the Government from
time to time. shall be preater by such nomber of years as may be specified.

11. Charaeter. - Ihe character of a candidate for direct recruitment to a post in the service
must be sueh as 10 render him suitable in all respects for employment in Govemment Serviees. The
appointing authurily shall satisfy himself on this point.

Non—Persons dismissed by the Union Governments, or a State Government, or by 2
Local Authority, or a Corporation, or body owned or controlied by the Union Government, or a
State Government shall be ineligible for appointment 1o any post in the service. Persons convicted
of an offence involving moral twrpitede shall also be ineligible. -

12. Marital status.—A male candidate who has more than one wife living or a female
mmmwtmwyhﬂmgnm&ﬁmduﬂnﬂhmhw
to i post in the sérvice:

Provided tha hhﬂafuufudﬂmﬂumrxmwﬂmﬂmﬁnrduhmnwmy
person from the operation of this regulation.

mw
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IJ.WMM'H# post in the servi
* kood mental and physical health and free from any physical defect likely
efficient performance of his duties. Before, s candidate, is finally o
. shall be required 1o produce a Medical Certificate of fitness in wccordar
under Fundamental Rule. 10, contsined in Chapter-1Il of the Fin
Pan (11 . |
Provided l:llufﬂﬂu medical certificaie shall not be required from a
promotion. -
' ) PART V—Procedury for recriitment i
14. mmqm—mmmMMImmmﬁﬁm
the Employment Exchange in aceordance with the rules and orders for the time being in foree, the.
number of vacancies (o be filled during the course of the year, as also the niiriiber ‘vacancies o be
reserved for ihe candiddies belonging to the Scheduled Castes, Scheduled Tribes and other
mmmwa soonl i b
The vacancies 1o be filled by direct recruitment shall be notified by publishing it in at least
two leading Newspapers.
15, Ffmﬁ!ﬂﬂﬂmmum—{tjﬁrﬂwmafdimﬂmhlpﬂﬂ
in the service there shall be constiteied & Selection Committee comprising-—
(i) uppointing authority or his nominec not below the rank of Joint
Chief Executive Officer . .. Chairman
(i) an officer belonging to Scheduled Castes or Scheduled Tribes nominated by the
appaointing autharity, If the appointing authority o his nemince belongs 1o Scheduled Castes
or Scheduled Tribes, an officer other than belonging to Scheduled Castes or Scheduled Tribes
‘nominated by the appointing authority e

; B
. Wir) two officers nominated by the appointing authority one of ﬂgq,ﬂnl:ﬁq: Micer
belonging to Minarity Community and the other belonging 1o Backwand Classes _Memiber
(iv) officer-incharge of the eltablishment ¢ Y Member
(v) one techmeal officer nominated by the appointing authority Member
.;nmsutmmtmmmmmmmmmgmam
-wliWM:mmﬁan. e
'(3) Written examination will be objective type. This written examiation will include
subject papers of General Hingi, General Knowledge and General Studies. In this examination
q@mmﬁlsmmhmm[mmcmmmmwm
amndidaie can retain one copy of the papers. Negative Marking System will be adopted to avoid the
guess works, Inmﬁhmmyinihnlmimpmﬁdm:mﬁmﬁﬁthm
Wmmmmwlh:mﬂlilumhm&meﬂHM
Mﬁnﬂuﬁmm I : '
SimeutmmﬂmMMwnlihmwmwmnwhwﬂlh:ﬁmwaw
qualification other than requircd for the particular post. accordingly division of the marks foc the
sélection will be as here under -

S 1] .

-

*



: mmammuﬂ&mmhnm ' -,
"E'ﬁmmmﬁh&hmﬁhﬂmw'

(1 mmhm examination (objective type). _ x

If particular past needs typing required qualification. then practical examination of Lyping
will also be conducted besides objective wmmﬂﬂmhﬁumuﬂhmnhwm
stand for written-examination and 20% for 1yping practical examination, }

. _l,'Illjhtulnmlﬁmﬂsmllhe:lhcﬂ.ﬂdhrmhﬂdﬂhjﬂ;ﬂmmwmhn
calculated as 5 marks for one year of complete service for example if one employee (retrenched)
mrdumhmlyhmywhcﬁngﬂsmmhnﬂﬂhmmwwhmm
then he will get 10 marks.

(1V) 5% marks hqﬁuwﬂlhm in the following way : _
(u) For International level sportsman/women - 5% marks,
mmmmm 4% marks.
{d) For University/Post-graduate college/college level sportsman/women 2% rgarks.
(V) 1% marks will be allocated fuw.-mtﬁllhmuﬁlw!
fa) 4% marks for SubjecyGeneral Knowledge.
(k) 3% marks for personality.
() 3% marks for cxpression power.

(VI) After written examination & merit Imwﬂlhwmﬂhmmmtrh
candidate from | to IV above mentioned pounts, then on the basis of merit list four candidates will
be called for the interview for each vacant post.

(VII) During interviéw of the candidate cach member of the inteview Committee including
Chairman of the Committee will allocate the marks bascd on above categerization. Total marks
obtained in interview will be calculated by adding the scparate marks given by the Committee
members. Marks, obtained in qualifying examinations by candidate wifl not be provided to the
interview Committee to avoid preconception sbout the candidate.

(VIII) Marks obained in writlen exsmination will displayed and advertised afler written
examination and total marks obtained by the candidate will also be displayed at Notice Board and
will be advertised in pewspaper after the interview. Eoihﬂanﬁdﬂnwiﬁhlbhhkmhu
marks also his colleagues marks.

(2) If any candidate wants to look into selection procedure’s documents and obtained marks,
hmpthuqhb}ldepmmtgmquwd fee. In case any candidate wants photocopy of the
dmmmhmnﬁnhyﬂupnnﬂngh 5.00 per copy-

(4) (4) If two or more than two candidates get equal marks, then Selection Committee will
prepare merit list according to their date of birth.

(if) Waiting Tist will have the total names (25% uﬂnu.l Vacancies) according 1o ment list, .
Selection Committes will forward the list of sclected candidate’s to the appointing authority.
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16. Procedure mm_ummw s
Committee-{1) Recruitment by n shall be made on the basis of s
motion Commiltee comprising: |

rejection of unfit through a Depa

{:1&ppumtmg:mlmﬁ,wﬁmnimnmbchwlhrﬂ&ﬂfﬂﬂﬂhnf£umﬂw

Officer ..Chairman
(1) Officer-in-charge of the establishment + Member
(iii} An officer belonging to Scheduled Castes or Scheduled Tribes nominated by

sppoiniing avthority .Member
{ivi One technical officer not below the rank of Deputy Chiel Executive Officer

nominated by mimng authority “:Member

Providing that i case there is no member belonging 10 Backward Clln in the Selection
Commitice an officer blonging to Backward Class shall be nominated by the appointing authority
as an additiona| member of the S:Inmpn Caommittee.

, {2) I'he appeinting authoniy shall prepare eligibility !lﬂnfﬂmmﬂﬂninm‘lﬁﬁ
the Uttar Pradesh promotion by sclection {on posts outside the purview of the Publice Service
Commission) Eligihility List Rules, 1986 as amended from time 1o time and place it before the
Departmenial Promotion Commitice algng with_their Character Rolls and such other records
pertaining to them as may be considered proper.

{3) The Departmental Fromation Committee shall consider the case of candidates on the
basis of the records placed before it and if it considers necessary it may interview the candidates.
also.

{4) The Departmental Promotion Committec shall prepare a list of sclected candidates
rmﬂ;:dmmd:fnfmnmtyuilsmndmﬂrmﬁmﬂuchﬂlnymhbnm.ﬂ
forward the same 1o the appointing authority.

17. Combined select list.—I7 in any year of recruiiment anm by
direct recruitment and by promotion for any category of post in the service. 8 combined select list
shall be prepared by appointing authority by taking the names of candidsios alternately from the
relevant lists in such manner that the prescribed percentage is mmintained abefirst name in the list
being tHe person 1o beappointed by promotion i U

PART VI—Appainiment, Probation, Confirmation and Sewiority

18. Appointment.— (1) Subjoct to the provisions of sub-regulstion (2). the m
authogity shall make appointments by taking the nmrufﬂnddmmﬂtnﬂu'iﬂmhr
stund i the lists prepared under regulations 15 or 16 as the cate may be.

(2) Where, in any vear of recruifment, appointmenis are mbcmld:hﬂlltydirﬂt
recruitment and by promotion. regular appointments shall not be made unless selections are made
from both the sources and combined list is prepared m accordance with regulation 17.

{3) If more than one order of appointment are issued in respect of any onc schection, a
combined order shall also be ssued, mentioning the names of the persons in order of seniority as
detérmined in the selection or, as it stood in the cadre from which they are promoted. If the
appointments are made both by direct recruitment and by promotion, names shall be arranged in
accordance with the eyclic arder, referred to in regulation-17.

' 19. Probation.—{1) A person on appointment 1o & ppst in the Service against u substantive

- vacancy shall e placed on probation for a period‘ofl two years. The probation period ﬁ:rﬂuhliuﬂ
appointed by promotion shall be one vear, .
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(2) The appointing suthority may for reasons lo be srecorded extended the period of
MnhwmmmmPMHMHWt
Fmﬁddﬂnmuinwwdmmmu.hpuﬁodnfpmhﬁmtmm_nﬂm
beyond one year and in no circumstances beyond two years.
{S}l{jtwhhmsﬂmﬂynmmmﬂnMﬂul‘lh:'pu-iudnl‘
nrﬁlﬁmmﬁﬂﬂﬂp!bdﬂfﬂﬂbﬁﬂlhﬁlpmhﬂ“-hnﬂmﬂﬂﬂﬁ&ﬂﬂmafﬁs .
iti whmmumﬁﬂnﬁlmmhmkxmwm
substantive post, if any, and i hﬁumhﬂaﬁnumrmh&mﬁmmhm
with. *
Eljhprphﬁunwwhuuwdmwhuuminumdiwndwiﬂl,nﬂwm
regulation (3) shall not be cntitled 10 any compensation. '
tilmmhuumrmydhwwuﬁmm&mmﬂudmmyumﬁnﬁmm
mm-'!mpu:ilymnpnnmmmmahmimmmyuﬂuqﬁmmwh!w.
muhmmmum“murmwmnrpmm
20, c-m.—nmmﬂuu.uqmﬂnmmmwmuumufm
period of probation or the cxtended period of probation if-
iﬁ]h&lﬂtuﬂmﬁuﬂ is reported to bie satisfactory,
(b) his integrity is cenified, and
(€) the appointing authority ilnﬁq.ﬁqddﬂhhilnmEWinm for confirmation. :
e | M.—mmmamiuﬂu'pmmummyurmmmmmur
the service shall be determined from the date of substsntive appointment and if two or marc
wmﬂmﬂmwﬂu.hy Ihcmd:rinw!ﬁ:hthﬁfnmmmwdinﬂwwhhw

Provided that uwwmmm:wﬁwﬁmmmm&m
which a person iummﬂMMﬁilhﬁmﬂmummﬂrMnr
nlhﬂmﬁw:ppn&n@nﬂmﬂhnﬂmmﬂhmﬂmmihdﬂnufbmﬂﬂhem:

Provided further that, if more than one order of appointment are issned in respect of any
one selection, the ‘seniority shall be as mentioned in the combincd order of appointmeni issued
under sub-regulation (2) of regulation 18. -

(2) The inter se seniorily of persons apnointed directly on the result of any one selection,
shall be the same ag desefmiined by the Selection Commitiee:

Provided that dicindidate mecruited directly may lose his seniority if he fails 10 join without
valid reasons when vacancy is offered to him. The decision of the appointing authorily as to the
validity of reason shall be final. »

(3) The inter se seniority of persons sppointed by promotion on the result of dny one
sclection shall be the same as it was in the cadre tjom which they were promeoted.

[4}%#mnnﬂehhhypmnﬂwﬁmmihmﬁwm-
Mmmﬂh%&mﬂhmhwﬂnmufﬂmﬁwﬂlhﬂ
determined by arranging the names in a cyclic order in & combined Hst, prepared in accordance
mwninmhmﬂuﬂumtdmhm:

Provided that :

mwmmuimmﬁmmyNJMntMinmﬂth
umwmmofmmhmim for seniorily 1o suhsequent year oF
mhwﬁﬂﬂmmmiﬂwtahmM
% Iﬂimmmﬁumny.nmfﬂlm#thwﬂﬂibﬂdqwmﬂ
Wm&mmnﬂmﬁlldmth subsequent year or years. the persons s0
WhﬂmmnﬁhydmwﬁuﬂbﬂﬂﬂiﬁmMﬂmﬂhwﬁm
their appointments are so made However, in the combineg list of that year 10 be prepared under
this regulation, their names shall be placed al the mfdmwmw1hﬂmnﬂIEMnf
the other appointees.



1532 v T, 31 2065 70 (99 10, 1927 v ey [ 16

e

- PART VII—Paov & .

21. Scales of Pay.~ (1) The scaics of pay admissible 1o pérsons appoinied o the various
categories of posts in the Service or officiating capacity or as 4 temporary
mmmduﬂhruhumyh%ﬁyhmmw of Government
from time to time.

{2) The seales of pay ot the time of commengement of thess wmmmm
specified against the relevant posts in the Appendix A"

ummmm.—n}mnmmmmuwm
to the contrary, tmnmmﬁm;rhummﬂymmwmm
be allowed his first increment in the time scale when he has completed one year of satisfactory
service and second increment afier two yedrs' mmewhmlulu:mwudﬂnplmy
peniad and is also confirmed -

Provided that if the period of probation is extended on account ofunu:nsfmywrkm-
conduct, such extension shall not count for increment, unless' the appointing authority directs
otherwise.

{2) The pay during probation of a person whio was already holding & post urider the Board
shall be regulated by the relevani Fundamental Rules :

Provided that if the peried of probation is extended on account of unsatisfactory work and
conduct, such extension shall not count for increment, unless thie appointing authority directs

(3) The pay during probation of a person already in Board's Service shall be regulated by
the relevant rules, applicable o Govemnien! servanis generally serving in connection with the
affairs af the State,

24. Criteria for crossing efficiency bar—{1) No person will be allowed to cross |
" {i) The first efficiency bar or the single efficiency bar {when there is only one
efficiency bar) unless his work and conduct are found to be satisfactory and unless his
" integrity is certified, and :

(i) the second  efficiency bar unless he has worked deligently and 1o the best of the
ability, his work and conduct is found to be satisfactory and unless his integrity is
~ertified.

=4 #

PART VIll—Ovher Provizions

25. Canvassing.—No recommendations, either written or mﬂ. ﬂﬁﬂ‘&ﬂ those required
under the regulations applicable 1o the post o service will be taken into consideration. Any aftempl
on the part of & candidate to enlist suppon ¢ irectly or indireetly for his candidature will disqualify
him for appomiment. .

26. Regulation of other matters—In regard 1o the matters not specifically covered by
these regulations, persons appoinied to the Service shall be governed by the rules, regulations and
orders apphcable o Government Servants serving in commection with the affairs of the Siate,

27, Relaxation in the conditions of service.—Where the Board is satisfied that the
aperstion of any regulation regulating the condinons of service of a person or persons appointed (o
the service causes undue hardship in ay panicular case, il may, notwithstanding anything
contained in the repuluinns applicablc 1o the case with the previous approval of the Government,
by order, dispense with or relas the requirements of that regulations 10 such extent and subject to
such conditions as it may consider necessary for dealing with the case in-a just and cquitable
e,

28, Saving.—Nothing in these Regolations shall affect reservations and other concessions
required 1o he provided for the candidates, belonging 1o Scheduled Castes/Scheduled Tribes and
other special calegones of persons in acco-dance with orders of the Government issued from time

_to ime in this regand.
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' : APPENDIX-A -
:  [Ser REGULATIONS 4(2) AND 22]
SL - “NeTof
i) Name of Pust ScaleofPay Roapor, Toul
(A) Managerial Cadre: R
1 Village Industries Officer  Rs. 5000-150-8000 16 0 16
2 Assistant Development Rs. 5000-150-8000 Q 10 52
Officer (). .
3 Senior Industrial Co- Rs. 5000-150-8000 0. i 1
operative Inspector _ : ;
4  Assistant Development Rs. 4500-125-7000 128 B 136
- Officer (L1).
‘5§ Industrial Co-operative Rs. 4500-125-7000 14 10 24
6 Indusinial Co-operative Rs. 3200-85-4900 54 47 101
w. e
1 . Office Superintendent (1) Rs. 5500-175-9000 | 0 1
2 'Qffice Superintendent (I1)  Rs. 5000-150-8000 [ 0 6
3 Siperintendent Production  Rs. 4500-125-7250 4 0 4
{Clencal).
4 Head Clerk (1) Rs. 4500-125-7000 1 0 1
5 Noter & Drafier Rs. 4500-125-7000 26 3 29
6  Record Keeper Rs. 4500-125-7000 0 1 i
7 Assistant Superintendent Rs. 4500-125-7000 6 0 6
Production (Clerical). ;
§  Head Clerk (I} Rs. 4000-100-6000 |, 3 0 3
9 Accounts Clerk. Rs. 4000-100-6000 | i} 1
10 Record Kegper-cum- Rs. 4000-100-6000 4 0 4
Accountant. '~ "
1] UpperDivisionClerk *  Rs:4000-100-6000 5 0 5
12 Store-cum-Accounts Clerk  Rs. 4000-100-6000 0 2 2
13 Accountant Rs. 4000-100-6000 2 b, 44
14 - Accountani-cum-Cashier Rs. 4000- 1 (0-6000 3 3 6
15  Lekhapal Rs. 4000-100-6000, 1 0. 1
16 Lekhakar Rs. 4000-100-6000 16 o a6
17  Accountant-cum-Head Rs. 4000-100-6000 g 0 9
Clerk.
18 Statistician Rs. 4000-100-6000 1 0 ;1
19 Care Taker Rs. 4500-125-7000 0 1 1
20 Clerk/Typist/ Store Keeper  Rs. 3050-75-3950- 1 42 123
: BO-4590,
21 Junior Cishier Rs. 3050-75-3950- 1 0 1
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St elR o : No. of Post
= Name of Post Scale of l:_ljr e _
(C) Stenographer Cadre: e, !
I Personal Assistant Rs. 5500-175-9000 0 el
2 Private Secretary Rs. 5000-150-8000 0 =y
3 Stenographer (i) Rs. 4500-125-7000 4 i
4 Swenographer (II) Ra. 4000-100-6000 5 1
1 D Superintendent  Rs. 5000-150-8000 3 a
of Industries (Account) -5
2 Chisf Accounts Inspector’  Rs. 5000-150-8000 ‘iﬁ:”’ b 3
Commercial Accountant '
3 Senior Inspecior of Rs.4500-125-7000 24 ‘f 15
Accounts/Stock Verifier o
4 Assistant Accountant Rs. 4000-100-6000 0 w
5 Junior Inspector of Account  Rs. 4000-100-6000 TR
{E) Technical Cadre:
I-Blanket Scheme @ al 13
(/) Manager ( Blanket) Rs. S000-150-8000 4 1
{#i)  Supenntendent Production  Rs. 4500-125-7250 2 3
(rit)  Assistant Superintendent Rs. 4500-125-7000 5 1]
Production.
(iv)  Weaving Supervisor Re 3200-85-4590 G 2
1-Khadi Amber
- Charkha and Lok Vastra Scheme :
(/Y  Officer-in-charge (Jraining  Rs. $000-150-8000 1 L )
and Accounts).
(i) Superintendeni Production  Rs. 4500-125:7250 1 1
(i/)  Assistant Superintendent Rs. 4500-125-7000 6 0
Production { Amber). : -
() Khadi Specialist Assistamt  Rs. 4500-125-7000 4 a
(v} Senior Weaving Instructor R, 3200-85-4900 5 o
(vi)  Spinning Supervisor Rs. 3050-75-3950- 56 0
B0-4590). : :
(wiy  Jumior Weaving Instructor  Rs_ 3050-75-3950- § 0
B0-4590,
¥-Leather Scheme :
(n  Divisional Superintendent  Rs. $000-150-8000 3 ]
of Industries { Leather),
(i)  Senior Technical Assiston  Rs 4500-125-7000 2 0
(i) Technical Assistant (1) Rs. 4500-125-7000 i U
-{iv)  Technical Assistang Rs 1200-85-4900 2 0
(v}  Leather Instructor Rs. 3200-85-4900 78 0
{w)  Assistant Instrucior Rs J050-75-3950- iR ]
) (Leather). 50-4590.
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sl ) ' No. of Post
= . Name of Post Scale of Pay r— . Towl
4-Hand Made Paper Scheme :
(i) Superintendent Production  Rs. 5000-150-5000 0 1 1
() ResearchAssistam (Hamd  *Rs. 5060-130-8000 i 0 1
- Made Paper). - .
(+ii) Superintendent Production  Rs. 4500-125-7250 1 T
(Faizabad). !
(") Technieal Assistant Rs. 3200-85-4900 « ol 0 3
(v} ArtInstrucior : Rs. 3200-85-4900 ! 0 1
{vi)  Mechanic (Hand Made Re. 3050-75:3950- > AW 2
S-Quality Control Labosatory : - :
(i) Analyst Rs. 4500-125-7000 4 0 4
t—Gur/Pakm Gur Seheme ' .
(i) Divisional Supesimendent  Rs. S000-150-8000 o 1 R Y.
of industries {Gur). :
(i) Research Chemist {Paim Rs. 5000-150-8000 1 0 1
Gﬁ'}- A i
(i) - Senior Gur Development Hs. 5000 150-8000 o, 1
(V) Assistant BotaristqPalm Rs. 5000-150-8000 B 0 - 1
Gur). i b, ;
iv)  Palm Product Development ~ Rs. 4500-125-7000 -+ 0 5
Inspector. 7 "
{vi)  -Palm Broduct Rs.4500-125-7000 1 0 I
Inspectar. i ' ' : :
(vii) - Gur Development inspector  Rs. 4500-125-7000 0 7 7
(viff) District’Gur Demonstrator  Rs. 3200-85-4900 6 S 0 6
tix) - Mechasic (Gur). IRs. 3200-85-4900 I A 2
¢ (x)  Techmical Assistant(Palm  ‘Rs- 3050-75-3950- 2 0 2
x (xi) Process Ausistant(Palm Rs. 3050-75-3950- 2 0 21
- Training Gadre : : Sadec
(/) ~Seniot Technical Assistanl < Rs. #500-125-7600 0 1 !
i* - f(Match). _
(fih mwm [Re. 4500-125-7008 - ' 0 1 1
({ ) i : :
(i) ) dechnical Assistant (Match) Rs. 1200854900 - *Te0 ] T
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Ay
(e)

(h

Ol

Tw.lwiul Am (Khadi) Rs. 3050-75.3950-

Technical .&nimm
{ Leather).

Technical Assistani ( Village

0il).

Technical Assistant (Fibre)

Technical Assistant (Hand
Made Paper),

Technical Assistant
(Carpentry),

B0-4390,

Rs. 3050-75-3950-
804590,

Rs. 3050-75-3950-

80-4590.

Rs. 3050-75-3950-
80-4590.

Rs. 3050-75-3950-
80-4590.

Rs. 3050-75-3950-

Rs. 3050-75-3950-
80-4590.

Rs. 3050-75-3950-
804394,

Rs. 3050-75-3950-
80-4590.

Rs. 3050-75-3950:
BO-4590.

Rs 30%50-75-3950-
B0 4594,

Rs. 3050-75-3950-
B0-4590.

Rs. 3050-75-3950-
BO-4590.

-Rs. 3050-75-3950-

80-4590.

Rs. S0040-150-B000
Rs. 5000- 150-8000
Rs. 4500-125-7000

Rs. 4500-125-T000

Rs. 5000-150-8000
Rs. 4500-125-7000
Rs. 4000-180-6000
Rs 3200-85-4900

Rs. 3050-75-3950-80—

4594,
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